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OR.D E R (ORAL)

By Sh. Kuldip Singh, Member (J)

Applicant has filed this OA challenging the action of
the respondents in not releasing the PF and other benefits Lo
. the wmpplicant till date despite repeated representations and
reminders and his last representation was sent on 8,12, 9 Lo

the raspondaents to release the PF and other henefits,

Z. The OA was contested by the respondents and vide order
dested  12.1,2001 the 0A was dismissed for want of  limitation,
Against  that order applicant preferred a Civil Werit Pebitior
before the Hon ble High Court. I'nough the petition was
dismizsed, 1t was ohserved that the petitioneir had omitted to
driver his cause of action from respondents communication dated
27.11.2000 whereby his PF was ordered to be realeased., B
petitioner was permitted to approach the Tribunal again in an

appropriate remedy to seek consideration of his gitlevanos., S
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1t 4w on this basis the rRa filed hy the applicant had been

allowed and the matter was directed to be listed.

3. I have heard the learned counzel for the parties and have
gone through the record. The only contention raised by s
applicant was that since letter dated 27.11.2000 speaks of the
case of the applicant having been dealt and because of  sams:
recor s not being available the amount lying in credit of the
'Kﬁbwlioant has not been refunded. Letter dated 27. 11,2000 alsc
Yentians that the DPO had written to the APO  (Settlement)
reguesting him  to release the PF, if due o the  applicasnt.
Thereafter  APO  had written a letter which 1s  Annexure R-Z
filed alongwith the MA No.1461/200% wheirein 1t wis meit Ll opa el

wmt efforts were made to trace out the documents 1.e.

e
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service book, personal file and 08AR file of the @pplicent bt

nothing has been . made avallable so they were unable to release
the PF to the applicant. Counsel for respandents  also
‘?‘raf@rred Lo Annexure R-3  whereby the Divisional Finance

Manager had asked the Assistant Personnel Officer to par Ovida
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the cetails of PF A/c No. of the applicant so that the PF
department may settle the account of the applicant., Ho &l
these  docuinents  show  that proper PF A/c No. has not  been

furnished to the authorities concerned for the settlemsnt of

PE aooount of the applicant,

4, Counsel appearing for the applicant submits That since Pr
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Pass  Book as been ilssued to the anplicant, applicant shall
furnish the proper PF A/c No. ta the department and thsin fhe
depar Linent ¢an  release the amount to the applicant. S0  in

view of these fsects and circumstances I find that this OA oar

he disposed of with a directions to the applicant that e
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shall Furnish the necessary particulars of his PF A/c No. and
other relevant details to his department within 1% days  from
the dote of receipt of a copy of this order and thereafter the
department shall pass a reasoned and speaking order foy e
pirpose  of  release of PF amount, if any to the appllcant
within a period of 3 months from the date of receipt G

relevant information from the applicant.

5. Accordingly, OA stands disposed of. aApplicant is directed
%?tm Ffurnish the necessary information within 1% days from the
“Kdate of receipt of a copy of this order and respondents b
Cpiocess his case within a period of 3 montns on receipt of the
information and to release the amount of PF'to Lhrey app il icant.

In  case any grievance survives, applicant is at liberty to

approach the Court again. QA stands disposed of.
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